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TSA/ORDER

Per Sanjay Garg, Judicial Member:

The present appeal has been filed by the Assessee
against the order passed by the National Faceless Appeal
Centre (NFAC), Delhi [hereinafter referred to as “CIT(A)’] dated
11.11.2024 arising out of the assessment order passed
u/s.147 r.w.s 144 of the Income Tax Act, 1961 (here-in-after
referred to as “the Act”) relevant to the Assessment Year

2018-19.

2. At the outset the 1d. counsel for the assessee has invited

our attention to the impugned order of the CIT(A) to submit that
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the same is an ex-parte order of the CIT(A). A perusal of the said
order further reveals that earlier the case of the assessee was
fixed for 01-05-2023 but no reply was filed by the assessee on
the said date. Thereafter, the 1d. CIT(A) did not proceed with the
further hearing for about more than one year. The CIT(A)
thereafter fixed hearing for 22-10-2024. However, the 1d.
counsel sought adjournment for the said date due to extreme
occupancy on the said date. The ld. CIT(A), however, proceeded
to decide the appeal of the assessee without giving any further

opportunity to the assessee to present its case.

3. After hearing the 1d. representatives of the parties, we are
of the view that in the case, the 1d. CIT(A) has failed to follow the
principles of natural justice by giving proper opportunity to the
assessee to present its case before him. In our view, the
interests of justice will be well served in this case, if the assessee
is given an opportunity to present its case before the CIT(A).
Accordingly, the impugned order of the CIT(A) is set aside and
the matter is restored to the file of CIT(A) for decision afresh on
the appeal of the assessee. Needless to say that the CIT(A) will
give proper and adequate opportunity to the assessee to present
its case. The assessee will also promptly participate in the
proceedings before the CIT(A) and will not seek any unnecessary

adjournment.

4. With the above observations, the appeal of the assessee is
treated as allowed for statistical purposes.

Order is pronounced on 30-04-2025.

Sd/- Sd/-
(Bijayananda Pruseth) (Sanjay Garg)
Accountant Member Judicial Member
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